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he 1s on sick leave. Though by prayer clausé, counsel
for the applicant has impugned the transfer order but
during the course of arquments he submitted that he
may be satisfied if his representation 15 decided by
the Respondents within a stipulated period of time. I
think'the interest of justite would be better served
if a direction is given to the respondents to decide
the represenfation of the applicant dated 25.7.2005 by
a speaking order keeping in view Annexure No.A-2 dated
24.9.2004,.

B In wview of the facts and circumstances
mentioned ‘above, the O.A. 1is' disposed of at the
admission stage itself and the respondénts are
directed to .decide the representﬁtion‘of the applicant
within a period of one month from the date of receipt

of a copy of this order.
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No order as to cost.

A.M.

Asthana/




